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Bharat Berral and Dram Manufactur
ing Co. (P) Ltd.

X*l. Shri A. B. Vajpayee:
Shri Balraj Madhok:
Shri Madbu Llauyt:
Shri S. M. Banerjee:
D j, Bam Mapohar Lohla:

/  Shri George Fernandes:
WiA the Minister o f Petroleum and 

'Chemicals be pleased to refer to the 
reply given to Starred Question No. 
292 on the Sth Aprf!, 1987 and state 
the action taken against the officials 
of the Indian Oil Corporation who 
placed orders worth Rs. 77.26 lakhs 
with the Bharat Berral & Drum Manu
facturing Co. (P) Ltd. after it was 
blacklisted by the Central Govern
ment?

The Minister of State in the Minis
try of Petroleum and Chemicals and 
of Planning and Social Welfare (Shri 
K A g h u r a m a t a h ) : The enquiry institut
ed by the Government is still in pro
gress. On its completion, the action, 
if any. to be taken against official-! of 
t h e  I.O C will decided.

Loan Sanctioned to Banks in Goa

352. Shri A. B. Vajpayee:
Shri N. S. Sharma:
Shri Shri Gepel Saboo:
Shri Brtj Bhnshaa Lai:
Shri Shard* Nand:

Will the Minister of Ftaaace be 
pleased to state:

(a) whether K it t  fact that Gov
ernment sanctioned a loan of Rs. 449 
crores to banks in Goa without settling 
-terms and conditions o f repayment;

(b) if so. whether the terms and 
conditions of repayment o f loans 
have now been finalised;

(c) the reasons for sot settling tbe 
terms and conditions before the grant 
of loan; and

(d) whether any responsibility has 
been fixed for this irregularity and 
the action taken against the officials 
concerned?

Tbe Deputy Prime Minister and 
Minister of Finance <S*»ri MorarJI 
Desai): <a) A total loan of Rs. 5.49 
crores has been paid to the Custodian 
of two banks, namely the Caixa Eco
nomic;! do Goa and the Banco Nacional 
Ultramarino. which were taken over 
after the liberation of Goa. Rs. 1 
crore has since been repaid.

(b) The terms and conditions of re
payment of the loans have not been 
finalised.

(c) Under Section 6 of the Goa, 
Daman and Diu (Banks Reconstruc- 
lion) Jtegulation 1962. the Government 
of India had to make funds available 
to the Custodian from time to time to 
enable him to discharge the obliga
tion of payment to depositors and 
other creditors of the banks. The 
amounts so made available were 
treated as loans. It was not possible
lo assess, at the time the loans, were 
sanctioned, the extent of realisable 
assets of the banks that would be 
available after discharging the above 
obligations and to lay down any sche
dule of repayment of principal and 
the rate of interest- The financial 
position of the banks is being ascer
tained through audit and the terms 
and conditions of loan are expected to 
be settled after the audit has been 
completed.

(d ) In view o f (c) above, the «jue»- 
tion of taking action against any 
official does not arise.
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